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(b) As per the records available with 1M,
there are aboul 17 granite processing unils in
prganised sector in Maharashira.

() The foreign exchange eammed during the
lasl three years is as [ollows ;—

Year Value
(Rs. crores)
1990-91 227.00
1991-92 418.35"
1992-93 463.64

*(Revised Estimaie)

Development and F‘,xplumlinn ol Mincrals in
Bajasthan and Orissa

2368. SIIRI RAMDAS AGARWAL: Will
the Minister ol MINES be pleased la slale s

(a) whether hinancial assistance [rom any
intermanional agencies had heen soug ht recently
by Govermment of India for the development
andd caploration of minerals in Rajasthan and
Orissa during 1993-94 as well as durng the
LEighth Five Year Plan;

(b) il so, the details thereol:

(c) whether Union Govermment have also
reccived suggestions from State Government of
Rajasthian and Orissa [or automatic aad time-
bound revision of rayally rate vnce for all anl
certwin urgent amendments in Mines and
Mincrals Regulation and Development Acl,
1957; and

(dy il so, what are the details thereof and
wiiil are the hurdles coming in the way of
Union Govemment in bringing lorward suil-
able legislation during the Monsoon Session of
Parliament as alveady promised by the Minister
scveral limes on the floor of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SURI DALRAM
SINGII[ YADAV): (a) and (b) No, Sir.

(¢) and (d) No suggestion has been receved
from the State Government of Rajasthan and
Orissa for aulomalic and time bound revision
of royally rales once [or all. [lowever, in a joint
memorandum submilted by the Chicl Ministers
of Rajasthan, Madhya Pradcsh and Ilimachal
Pradesh 1o the Prime Minister, it was suggested
that the Sarkaria Commission's recommenda-
lion lo reduce the period specified in the Mines
and Minerals (Regulation and Developmeni)
Acl, 1957 between two revisions of royally ralcs
should be accepied and powers (o Tevise the
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royalty rales of major minerals should vest with
the Stale  Government than 1he
Central Governiaent,

ralher

Action for amending the Mines and Minerals
(Regulation and Development) Acl. 1957 is
in hand, -

Sclting of Joint Ventures for Mining with
France
2369. SIIRI SURLSIT KALMADI :
SIIRI KAMAL MORARAKA :
Will the Minister of MINES be pleased (o
stale :

(a) whetherilisa fact that India ani France
have agreed 10 facililate the seting up of joint
venlures in their territories and 3rd countres in
the ficld of mining and mining consullancy;

(b) what are the seclors and arcas of opera-
lion likely to bc thrown open for the
venlures;

(c) whether the agreement includes transfer
of lechnology: and

(d) if so, the details thercof?

TIIE MINISTER OF STATE IN THE
MINISTRY OF MINES (S1IRI DALRAM
SINGIT YADAV): (a) Yes, Sir.

(b) 1o (d) The prolocol signed between the two
counlrics anticipates possibilities of tuking up
projects which are economically viable at inter-
nalional prices and condilions such as projects
for base melals, nickel, gold and feailiser
mincrals. Both sides agreed to avail the varied
and exlensive oppantunities for pooling up the
cxpertise. experience and resources uf both the
countries to a1 up joint ventures in Indis and
France and third countries on mutually benefi-
cial lerms.

Mbonsnon Session Abnormally Drlayed

2370. SHRI SATISH PRADHAN : Will the
Minisier of PARLIAMENTARY AFFAIRS be

pleased 1o state :

(2) whether the Monsoon Session this year is
abnormally delzyed than the usual dale as con-
vening the Mansoon Session; and

(b) il so, what are reasons attdbuled to
this delay?

THE MINISTER OF WATER RESOURCES
AND THE MINISTER OF PARLIAMFEN-
TARY AFFAIRS (SHRI VIDYACHARAIN
SHUKLA) : (a) No. Sir.

[b) Does not arise.



